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6) The Traflsferee Company is directed to serve notice along with copy ofthe

Scheme of Anangement upon: (i) the Central Govemment tkough the

office of the Regional Director, Westem Region, Mumbai; (ii) concemed

Income Tax Authority within whose jurisdiction the Transferee Company's

assessments arc made; (iii) the Registmr of Companies, Pune; and (iv) the

Reserve Baok of India, in terms of Section 230 (5) of the Companies Act,

2013, read with Rule 8 ofthe Companies (Compromises, Arrangernents and

Amalgamations) Rules, 2016. If no response is received within a period of

30 (thi!ty) days from the date of rcceipt of the notice, it shall be presumed

that the resp€ctive authorities have no objection to the proposed Scherne of

Afiangement as pel Rule 8 ofthe Companies (Compromises, Arrangements

and Amalgamations) Rules, 2016.

7) The Transferee Company shall file an affidavit of service of the directions

Siven by the Tribunal not less than 7 (seven) days before the date fixed for

the holding of the meeting of its equity shareholders and shall report to this

Tribunal that the direction regarding the issue ofnotices upon all the equity

shareholders, all the secured creditors and to all such unsecued creditors

having outstanding balance of above Rs. 5,00,000L (Rupees Five Lakhs

only) as on 3lr March, 2017, regulatory authorities and publication of

notice in the newspapers have been duly complied with.

V. Nallasenapathy. Member (T) B.S.V. Prakash Member (J)
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